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IN THE COURT OF THE DISTRICT JUDGE, :::::::::::::::::::UDALGURI. 

Present : Smti. S. Bora. 

    District Judge, 
    Udalguri. 
 

T.S.(M) No.10/2017. 
     

  Smti. Durga Chetry, 

  W/O- Sri Karan Chetry, 

  Vill- Dhansirikhuti Bhalukmari, 

  P.S.- Rowta, 

  Dist-Udalguri, Assam………………................ Petitioner. 

   -Vs- 

  Sri  Karan Chetry, 

  S/o- Sri Khargo Singh Chetry, 

  Vill- Chandana, 

  P.S.- Udalguri, 

  Dist-Udalguri, Assam ……………...............… Respondent. 

Appearance : 

For the petitioner   : Mr. T.C. Boro, Advocate. 

For the respondent : None appeared. 

 

 Date of argument : 6.4.2018. 

 Date of Judgment : 11.4.2018. 

 

J U D G M E N T 

 This petition is filed u/s-13 (1)(I)(A) of the Hindu Marriage Act,1955, by 

petitioner, Smti. Durga Chetry, praying for dissolution of her marriage with the 

respondent, Sri Karan Chetry.  

 

2.       The case of the petitioner, in brief, is that the marriage between the 

parties was solemnized on 23.4.2008 according to Hindu rites and customs. 

The marriage life between the parties  did not last long peacefully. The 

respondent kept the petitioner peacefully for a few days. After about a few 
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days of marriage, the respondent started to come late night in drunken 

condition. She requested the respondent to come early. The respondent 

started to abuse  her and asked to keep silence in future. After seven months 

of the marriage the respondent left for Arunachal Pradesh and used to reside 

at Bandardowa for business purpose. The respondent taken the petitioner  to 

Arunachal Pradesh and kept her peacefully for few days and cohabited as 

husband and wife. The respondent most of the time came to room in drunken 

condition. When the petitioner asked the respondent to return early hours, 

respondent started to pick up quarrel and abuse her and assaulted her 

physically by beating, slapping etc. The petitioner bearing all sorts of physical 

and mental torture resume the marital life with a hope to realise such activities  

and reform from such bad habit. The petitioner became pregnant  from the 

cohabitation and given birth to a female child namely Miss Susmita Chetry. 

Even after the delivery of minor baby the respondent used to torture her 

physically  and mentally. To save herself from inhuman torture informed  the 

mater to the parents of the petitioner to rescue from the clutches of the 

respondent. Considering ill health condition of the petitioner she was taken to 

matrimonial home to provide medical treatment. After about  a few days the 

father of he respondent came to her parental home and taken her back  to 

matrimonial home with an assurance to keep her peacefully at matrimonial 

home. But, after 4/5 months  the respondent taken the petitioner  to Shillong 

and used to stay at Police Bazar and living a husband and wife. From their 

cohabitation the petitioner became pregnant and gave birth a child namely 

Suman Chetry at Shillong. Even after the delivery of baby the respondent 

tortured physically and mentally and did not provide meal in time and become 

weak day by day. The physical and mental torture upon the petitioner increase  

day by day. The petitioner to save herself from such inhuman torture taken 

shelter at parental home. The respondent and his family members  by giving 

false assurance taken her back to matrimonial home. On 8.5.16 and 9.5.16 the 

respondent mercilessly beaten up the petitioner by tied up in closed room and 

also bang her head with the pucca wall with an intent to end her life. But 

somehow she managed to escape from the clutches  of the respondent and 

received grievous injury on the head and also received injuries all over the 

body. Seeing ill health condition and considering injuries on head  admitted at 

GNRC Hospital for medical treatment after the prolonged treatment she cure 
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from the head injury. The married life between  the petitioner and the 

respondent irretrievably break down and there is no hope for reconciliation and 

reunion between the parties in near future. Under the above facts and 

circumstances the petitioner filed this suit praying for dissolution of her 

marriage with the respondent by decree of divorce.  

 

3. In compliance to the notice issued the respondent appeared on 18.8.17 

and prayed for time for written statement. Thereafter, the respondent did not 

appear and hence the suit proceeded exparte against him. 

4. In order to substantiate its case petitioner side examined 3 (three) 

witnesses including herself as PW1.   

5. I have heard argument advanced by the learned counsel of the 

petitioner and perused the evidence and other materials on record. 

 

6. In her evidence in affidavit petitioner (PW1) fully supported her 

averments made in the petition. It comes out from the evidence of the 

petitioner that they have been living separately since the year 2016. Upon 

perusal of the petition and the evidence in affidavit, petitioner has vividly 

described how the OP/husband behaved her which is something more than 

ordinary wear and tear of marriage life. It appears that the petitioner has been 

successful in proving her case prima-facie. The marriage between the parties 

has been broken down. PW.2, Sri Ram Bahadur Chetry and PW3, Smti Tika 

Devi supported the averment of the petitioner. Petitioner is, therefore, entitled 

to get decree of divorce as prayed for. 

7. In view of the above discussion, the present petition praying for 

dissolution of marriage between the parties is hereby allowed. 

 

8. Now, I am going to decide permanent alimony. Permanent alimony is to 

be granted taking into consideration the social status, the conduct of the parties, 

the way of living of the spouse and such other ancillary aspects and balancing 
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the convenience and inconvenience of the parties. The petitioner in her divorce 

petition as well as in her deposition in affidavit stated that the respondent  is a 

rich man having mobile repairing shop and sells centre also cultivable land 

about 10/15 Bighas and earned Rs.30,000/- to Rs.40,000/- per months. On the 

other hand the petitioner has no source of income to meet up the basic need  

of life. Respondent has not come forward to contest the suit. Hence, I am of 

the considered opinion that it will be justified, if an amount of Rs.1,00,000/- 

(Rs. one lakh) only is granted as permanent alimony to the petitioner. 

Accordingly I do so.  

ORDER 

9. In the result, the marriage between the petitioner, Smti. Durga Chetry 

and respondent, Sri Karan Chetry is hereby dissolved by a decree of divorce as 

prayed for. 

 The respondent Sri Karan Chetry is hereby directed to pay 

Rs.1,00,000/- (Rs. one lakh) only as permanent alimony to the petitioner Smti. 

Durga Chetry within a period of 6 months from the date of order.  

10. Let a decree be prepared accordingly.  

11. This suit stands disposed of.  

 

12. Given under my hand and seal of this court on this the 11th   day of 

April,2018. 

 

(S. Bora) 
District Judge, 

Udalguri. 
Dictated and corrected by me 

 

   (S. Bora) 
District Judge, 

             Udalguri. 
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